
Shiv Gopal Mishra,
Registrar General,
High Court of
Judicatu re
at Patna.
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Letter No 3 g gIg– 3 gg 42 / File No. XXIX-PF-63-2016/ A.D.(Apptt.)

Dated, Patna the
0)2g April,

To,
2026

1. The Registrar General,
High Court of Jammu & Kashmir and Ladakh, Srinagar.
2. The Registrar General,
High Court of Punjab & Harayana, Chandigarh.
3. The Registrar General,

High Court of Uttarakhand, Nainital.
4. The Registrar General,

Delhi High Court, New Delhi.
5. The Registrar General,
Allahabad High Court, Uttar Pradesh.
6. The Registrar General,

Rajasthan High Court Principal Seat Jodhpur, Rajasthal
7. The Registrar General,
High Court of Madhya Pradesh, Jabalpur.
8. The Registrar General,
High Court of Chhattisgarh, Bilaspur.
9. The Registrar General,

High Court of Gujrat, Ahmedabad.
10. The Registrar General,
Bombay High Court, Mumbai, Maharashtra.
11. The Registrar General,
High Court for the State of Telangana, Hyderabad.

12. The Registrar General,

High Court of Andhra Pradesh, Amaravati.
13. The Registrar General,

High Court of Karnataka, Bengaluru.
14. The Registrar General,

High Court of Kerala, Ernakulam.
15. The Registrar General,

Madras High Court, Chennai, Tamil Nadu.
16. The Registrar General,

High Court at Calcutta, Kolkata, West Bengal.

N-



17. The Registrar General,
High Court of Orissa, Cuttack, Odisha.
18. The Registrar General,
High Court of Himachal Pradesh,Shimla.
19. The Registrar General,
High Court of Jharkhand,Ranchi.
20. The Registrar General,
The Gauhati High Court, Guwahati, Assam.
21. The Registrar General,
The High Court of Manipur at Imphal.
22. The Registrar General,
High Court of Meghalaya, Shillong.
23. The Registrar General,
High Court of Sikkim, Gangtok.
24. The Registrar General,

High Court of Tripura, Agartala.

Sub : Regarding providing information with respect to appointment of
Counsellors in the Family Courts of your State as per Family Court Act
1984. +

I

With reference to the subject noted above, I am directed to request you to

Sir

provide information as to Whether and when the counsellors have been appointed in

the Family Courts of your State in view of the Family Court Act 1984 and

corresponding rules.

I am, therefore, to request you to send the abovesaid information at the earliest

in soft copy on the email Id adapptt.hcpat-bih@gov.in

This may be treated as most urgent.

Yours faithfull

C
Registrar General

1 All Communications Should be Addressed to the Registrar by Designation and not by Name

Office: 0612-7158601, 2504111, FAX: 0612-2504088, Email id: rg.pathc@indiancourts.nic.in


